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ORDERORAL

| Per: Ms. Bidisha Banerjee; Member (J):

Heard 1d. counsel for the applicant.

2. Since the statutory appeal preferred by- the appliCant is _peﬁding
disposal, we dispose of the O.A by directing the competent authority to
dispose of the statutory appeal in accordance with law, within 8 weeks
from the date of receipt of a copy of this order, with a reasoned and
speaking order.

3. It is made clear that we have not gone into the merits of the case

and all the points are kept open for the said authority to consider.

4. No costs. .
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